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CORAM:

The Hon'ble Mr.P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not?

JUDGMENT (OB^)
(of the Bench delivered by Hon'ble

Shri P.K. Kartha, Vice Chairman(J))

We have heard the learned counsel of both parties^

The grievance of the applicant in this application

relates to the inipugned orders contained , in Memorandum

dated 1991 and 14j»11.1990 issued by the respondents*

The respondents had sought to recover a sum of Rsi^22,274[i70

from the applicant on the ground that the said sum was due

from Msy K. Kaushik, the daughter of the applicant^,- The
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respondents have not filed their counter-affidavit',

\1hm the case was called today, the learned counsel

for the respondents stated on instructions that the

responcfents have issued Letter No♦Q/PC/745/22/86on

5>9»199x^ according to which# the respondents have

decided not to effect any recovery from the applicant

of the aforesaid amount. They have also decided to

cancel the iicpugned letter addressed to the applicant

for depositing a sura of Iisf^'22,274:,70 in the Government

accounti The letter further states that, if any,
from

recoveries have been effected the applicant in

pursuance of the icopugned letters dated 8«i2il99i and

%3il991, the same be refunded to the applicantfy

2, A copy of the said letter was shown to us when

the case was called* In view of this, the learned
iW-

counsel for the applicant states that he has no\ further

grievance. Accordingly, the application is disposed of

without issuing any direction and after taking note of

the statements contained in the aforesaid letterg

3;,. There will b© no order as t© costsjf
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